BEFORE
HON’BLE MR JUSTICE SR SEN
Cont. Case No. 12 of 2014

24.02.2015

Heard Mr. S Chakravarty, learned counsel for
the petitioner as well as Mrs. T Yangi, learned counsel for

the respondents.

Judgment & Order reserved.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. MC No. 5 of 2015

24.02.2015

Heard Mr. K Sunar, learned counsel for the
applicant who submits that due to topographical mistake,
GR Case No. 238 of 2013 has been wrongly noted as GR
Case No. 23 (A) of 2013, hence, prayed that necessary

correction may be made.

Also Heard Mr. ND Chullai, learned senior
counsel assisted by Mr. KP Bhattacharjee, learned State

counsel.

Since it is due to topographical mistake, I do
not see any impediment to correct the said mistake.
Accordingly, it is corrected and henceforth as GR Case No.

23 (A) of 2013 shall be read as GR Case No. 238 of 2013.

With this observation and directed, this instant

Misc. application is allowed and stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 15 of 2015
WP(C) No. 16 of 2015
WP(C) No. 17 of 2015

24.02.2015

Heard Mr. HL Shangreiso, learned counsel for the
petitioners who submits that, all the writ petitioners in WP(C) No. 15 of
2015, WP(C) No. 16 of 2015 and WP(C) No. 17 of 2015 are qualified
candidates but they were not issued Admit Cards to sit for the ensuing
examination scheduled to be held on 05.03.2015. The learned counsel
further argued that, if the students are not allowed to sit for the
examination they will definitely lose one year in their career and
prayed that necessary direction may be passed as this Court found

deem fit and proper.

Mr. PL Sebastian, learned counsel appearing for MBOSE
(i.e. respondents No. 1, 2 & 3) submits that in these 3(three) writ
petitions, some of the candidates did not even clear Class-XI
examination in Arts stream. The learned counsel also alleged that in
some cases, there are tampering of Registration Cards issued by
Respondents No. 1, 2 & 3 and some of the students who have come

from the other institutions are yet to file their Migration Certificates.

The learned counsel further contended that, as per
MBOSE Guidelines Rule-7, prior permission of the Board is necessary
when a student directly takes admission in Class-XII in Arts Stream
without having clear Class-XI Arts Stream, if shifted from Science or

Commerce Stream.

For these reason as discussed above, the Board could not

issue Admit Card to the students.

Since there is an allegation that, there are tampering of
Registration Cards etc., I am of the view that an Inquiry should be set
up and both the learned counsel fairly admitted that, those students

who are qualified should be allowed to sit for the Final Examination.

Mr. B Bhattacharjee, learned counsel appearing for
respondents No. 4 and Mr. KC Gautam, learned counsel appearing for
respondent No. 5 are present and both the learned counsel submit
that, order for an Inquiry may be given only after they have filed their

affidavits-in-opposition.



After hearing the submissions advanced by the learned
counsel at bar keeping in mind the principle of natural justice,
specially taking into consideration the career of the students and their
precious time as the examination has already been scheduled to be
held on 05.03.2015, I hereby ordered MBOSE (Respondents No., 1, 2
& 3) to allow those students to sit for examination who are qualified for
Class-XII examination scheduled to be held on 05.03.2015 and to
issue Admit Card within 48 hours so that the students will get a
chance to prepare themselves for the said examination without any

tension.

I also observe that, the word “prior permission” as found
mentioned in Rule-7 of the said Guidelines quoted above is technical
and procedural and that can be condoned by the Board as a special

case, however, it will not be precedent.

As far as Migration Certificate is concerned, the writ
petitioner who has not yet submitted migration certificates, to submit
the same to the Board as early as possible after completion of the

examination.

Regarding tampering of Registration Cards issued by the
Board as alleged by the learned counsel, an Inquiry may be ordered in
the near future after receiving affidavits-in-opposition by respondent

No. 4 & 5 respectively.

It is further ordered that, Board to allow the qualified

students to sit for practical examination.

I also observe that, respondents No. 1, 2 & 3 i.e. MBOSE
should be students friendly and to help those students who are
qualified to sit for their examinations and to comply with this order

strictly.

Registry is directed to furnish a copy of this order to the

learned counsel for the parties.

List this matter after 2(two) weeks.

JUDGE
V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 148 of 2014

24.02.2015

Heard Ms. S Acharjee, learned counsel for the
petitioner who submits that, the conducting counsel Dr. A Saraf

could not come today due to some personal difficulties.

Also heard Mr. R Debnath, learned counsel
appearing for respondents No. 1, 2 & 3 who submits that, he

needs 3(three) weeks’ time to file counter affidavit.

Mr. KP Bhattacharjee, learned State counsel is
present and submits that he is not intending to file any counter

affidavit.

List this matter after 3(three) weeks for counter

affidavit by the respondents No. 1, 2 & 3.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 196 of 2014

24.02.2015

Heard Mr. HL Shangreiso, learned counsel for
the petitioner as well as Mr. S Sen Gupta, learned State

counsel who prayed 2(two) weeks’ time to file counter.
Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 197 of 2014

24.02.2015

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 245 of 2014

24.02.2015

List this matter on 03.03.2015 as requested by
Mr. N Mozika, learned counsel for the petitioner as well as

Mr. A Khan, learned counsel for respondents.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 310 of 2014

24.02.2015

Heard Mr. H Abraham, learned counsel for the
petitioner as well as Mr. S Sen Gupta, learned State counsel

who prayed 2(two) weeks’ time to file counter.
Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 345 of 2014

24.02.2015

Heard Mr. R Gurung, learned counsel for the
petitioner who submits that, Mrs. NG Shylla, learned
counsel is indisposed and prayed for 2(two) weeks’ time to

file rejoinder affidavit.
Prayer is allowed.

List this matter after 2(two) weeks for rejoinder

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 361 of 2014

24.02.2015

List this matter after 2(two) weeks as requested
by Mr. L Darlong, learned counsel for the petitioner on the
ground that, the conducting counsel Mr. R Jha is out of

station.
Mr. R Dennath, learned CGC is present.

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 367 of 2014

24.02.2015

Heard Mr. P Nongbri, learned counsel for the
petitioner as well as Mr. KP Bhattacharjee, learned State
counsel who sought 3(three) weeks’ time to file counter

affidavit.
2(two) weeks’ time is granted.

List this matter after 2(two) weeks for counter

affidavit and for further order.

JUDGE

V Lyndem



